
In the Central Adminjstratj:e Tribural 
Calcutta Bench 

OA No.1487/96 

Present, 	: Hon'ble Mr.N. Prusty, Merber(J) 
Hon'hte Mr.N.D. tysl, Member(A) 

5-7-2004 

S.S. Biss 

-Vs- 

NATMO 

For the abplicant : Mr. P. Chtterjee, Counsel. 
Mr.K.C. Saha Counsel. 

For the respondent: s: Mr. M. S. Be nerjee, Counsel 
Mr.S.K. Dutta, Counsel 

cRDER 

Mr.N. Prusty, Member(J) 

The applicant,  who xas earlier working 	s Sr. Research 

Asstt. 	in the Office of Director, 	tätiora1. Atlas nd Therrtic 

Manning 0rnisation retired on 31--94 has filed this present 

application for the following reliefs 

to order and/or, to dire:: the respondents to 
implement the Minist.y of Finence O.M. 	td 19-10-1994; 

"_- o order and/or direct:he respondent to regulate 
placement in the respective higher scale of pay on 
completion; of a stipulated period as scified in the 
OM dated 19-10-94; 

to order or direct the respondents also to extend the 
benefit of not only notioral fixation of iny from 13-5-
82 but also the a:tuil benefit Of fixatiop of y w.e.f. 
1-11-83 with consecuential benefit of increment after 
due pay fixation as such and for payment of arrears as 
due 
a) Lo order and/or direct the respondents to give 1im 
the benefit of ry fixation on his promotion as 
Selection Grade Draftsrran and also on his promotion to 
the Sr., Research Asstt. 

e) Also to order or direct the respondents to give the 
retiral berefits including the enhancement of leave 

lary and refixttion of pension on the hasis of revised 
y besèd on the Ministry of Finence OM thted 19-10-94 

and also keeping inview.the revised cay under the 4th 
CPC repdrr. 

Heard Mr.P. Chatterje:, 1eding Mr.K.C. Saha, learned 

counsel for the applicant and Mr. M.S. 	rerjee, learned 

counsel leading Mr.S.K. Dutta, learned counsel for the 

respondents. 

When this rratter uns taken up Mr.P. Chatterjee, the 

learned counsel for the applicant submits that. by order dated 

16-6-04 .of this Tribumi in OA 1465/96 the similarLy olaced 

rsons have a1rady got the relief as has been prayed by the 



app1icn in this OA. In that view of the riatter, the apolicint 

nts 	to withdraw this appiio3tion with 	liberty to 	file a 

detailed representation before 	the 	concerrd Respondent. 

Authoricy highlighting all his grievances, enclosino the order 

dated 16-6-04 of 0A1465/96 and the applicant shall be fully 

satisfied if at this stage he OA is disposed of dire:tina the 

respondent authorities to consider the representhtion of the 

apnl.icant keeping in view the ratio decided by this Tribural in. 

its crder dated 16-6-2004 in OA 1465/96 within a stipulaLed 

period and dispose of the same by çassinq a reasord and 

saking order and intimate the order to the appiirBnl:. 

Mr.Barree, the learred counsel for the respondents has 

no serjous objeccion to the above submissions rrade by the 

lea rred counsel for the applicant. 

In view of above, the OA is dismissed as withdrawn. No 

order as to costs. 

Hover, the applicant is at liberty to file a detailed 

representation highlighting all his grievance, enclosing the 

copy of the judgement dated 16-6-2004 in OA No.1465/96 in 

support of his contention along with his representation, within 

a month from the date of receipt of this, order and the 

respondent authorities, more çarticu.larly respondent No.2 is 

directed to consider the said representation and dispose of the 

same by pessinq reasored and speaking order in terms of the 

ratio decided in the Judgement dated 16-6-2004 in OA No.1465/96 

within a period of 3 months from the date of receipb of the 

representat.ibn and communite the decision to the applint 

within a period of 2 wéks thereafthr. It is made clear that • 

have reither gore int, nor Observedánything on the merit of 

the case. Hover, in case the decision goes in fvour of the 

appli:Dnt, all consequential berefits, including the 

firancial/retirat berefits as per his entWerrent be extended 

in favour of the applicant within a oercd of 2 months from the 

date of the order. 

Member(A) 	 '. 	 ' 	Member(J) 


